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SHRI GAJ SINGH (Rajasthan): | associate
with that.

RE. CONSIDERATION OF LEGISLA-
TIVE COUNCILS BILL, 1990

SHRI G. SWAMINATHAN (Tamil
Nadu): Mr. Viee-Chainnan, Sir, | have a
request. The Legislative Councils Bill is there
for the last one week, and we have been
waiting to pass that Bill. We are almost at the
fag end of the session. We may be permitted
to speak on that. Only
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two or three persons will be there. It may not
take more than 15 minutes. We can complete
the Legislative Councils Bill.

Thereafter the  Minister's
may be taken up. (Interruptions)

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): If the House agrees (inter-
ruptions) Just hold on. There is nothing.

SHRI V. GOPALSAMY (Tamil Nadu):
We are not standing in the way of the
statement. We are making a submission for
the consideration of the House that this Bill
maybe passed. It would not take more time.
Then the statement could be taken up. This is
H request. | would request the hon. friends
that side to kindly consider the suggestion
made by Mr. Swaminathan.

statement

SHRI G. SWAMINATHAN: We can pass
it first because this legislative business is
pending.

SHRI MURLIDHAR CHANDRA KANT
BHANDARE (Maharashtra): Personally | am
not against any re-arrangement of the
business. Fiji is also important. In case we
discuss the legislative business first, at the
time of the discussion on Fiji, Members will
not be there. In such a situation-.voluntarily
some of us will slip away. We will finish it in
an hour's time. Then We can sit till you pass
the legislative business. But | don't like Fiji
being relegated. Aftrall we have waited so
long for the other Bills. | am very clear about
it.

SHRI V. GOPALASAMY (Tamil Nadu):
We,agree with Mr. Bhandare on the
importance of the Statement on Fiji. At the
same time the Bill has been pending for a
long time. It could be passed first and then
we can take Fiji.

SHRI JAGESH DESAI (Maharashtra): Sir,
discussion on price is there. The Minister has
not yet replied. The fact is it is being
postponed. It is more important.
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THE VICE-CHAIRMAN (DR. BAPU
KALDATE): All right. We take up statement
on Fiji first. Mr. Gujral.

STATEMENT BY MINISTER

Closure of India's Diplomatic mission in
Fiji

THE MINISTER OF EXTERNAL
AFFAIRS. (SHRI I. K. GUJRAL). Yesterday
our Charge d' Affaires in Suva was called to
the Fiji Foreign Ministry and informed that
our Mission should be closed down within 24
hours. He was also told that all Indian
nationals employed in the Mission should
leave Fiji within 14

An Aide Memoire handed over by the Fiji
authorities stated that the decision was being
taken because of what it described as the
"unfriendly and unwarranted acts" of the
Govt. of India in:

(a) Deciding to launch an international
campaign against Fiji;

(b) Banning trade with Fiji;

(c) Opposing Fiji's re-entry into the
Commonwealth; and

(d) Alleged interference of the Indian
Embassy in Fiji's internal affairs.

As Hon'ble Members are aware, the three
initiatives mentioned in the list were .taken in
response to setting up of an illegal regime in
Fiji that had seized power after a military
coup had removed the democratically elected
government led by the late Dr. Bavadra. The
fourth factor — the long-standing allegation
of the Fiji authorities that our Embassy has
been intervening in Fiji's internal affairs — is
totally false and malicious. It seems that the
illegal regime of Fiji is now disturbed by the
strength of the democratic movement in Fiji
and our support to it.

The racist policies of the illegal regime are
unacceptable in this day and age. Racial
discrimination is on the retreat even in South
Africa; it cannot survive in Fiji for long. The
illegal regime hopes to
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stay in power through the classic device of
undemocratic regimes — divide and rule. But
the democratic movemen brings together in
its fold people of all races — including
indigenous Fijians as well as Fijians of Indian
origin. It is our support fpr this multi-racial
democratic movement which explains the
motivatior of the illegal regime to insist on
the closure of our Mission.

I would like to take this opportunity to
place on record Government's appreciation
for the commendable manner in which
members of our Embassy in Suva have
discharged their duties. They have projected
ouT policies faithfully and have scrupulously
refrained from any interference in purely,
domestic matters in Fiji.

I would also like to reiterate that Govt, of
India is firmly resolved to continue its
support for the democratic movement in Fiji.
This movement is opposed to the policy of
racial discrimination of the illegal regime.
Racial discrimination is inhuman and it is
important that the World Comity should raise
its voice against these abhorrent practices.
India will continue to mobilise world opinion
and sustain its support for the democratic
movement of the valiant people of Fiji in
their struggle for restoration of democracy
and racial harmony.

We shall continue to avail ourselves of
every opportunity to voice our opposition to
racial discrimination whatever its form and
wherever it is practised.

[The Vice-Chariman (Shri
Ghaturvedi) in the Chair]
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